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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL s HYDERABAD BENCH

AT HYDERAS AD
0uA NG, 1092/96 |
BETWERN 3
M.Sanjeevaiah " ee Applicar
AND

1., Senior Divisional Personnel Officer,
S.C.Rly,, Vijayawada DBivision,
- Vijayawada, Krishna Dist.

2, Divisicnal Railway Manager, $,C.Rly,,
Vijayawada Division, ¥ijayawada,

3., General Manager, S.C.Rly,,
Rail Nilayam, Secunderabad,

Counsel for the Applicant . M&;M.C.Gj

. Mr,B,Nar

Counsel for the Resporidents «e Mr K.Siva

HON'BLE SHRI R.RANGARAJAN s MEMBER (ADMN,)

L

Iy

GEMENT

[

X Oral oxder as per Hon'ble Shri R.Rangafajan. Member

-

Date of Oxders 10.92,.,96

t.

e Respondaents,

cob  for -
Simha Sarma

Reddy

(dm,) X

_Heard Mr,M,C,Jacob, learned counsel for the applicant

and Mr,K.Siva Reddy, learned standing counsel for the

2,  The applicant while working as a Switch Man in
of Rs,1200-2040 (RSRP) applied for inter departmental
transfer as Ticket Collector in the lower grade of &s,
(RSRP) and the same was agreed by proceedings No,B/P,
IDT/FP dt, 13,10,93 (A-II), After initial training co

applicant_jgined as_Ticket_Collector en  1,4,94 at‘Tadepalligudem K

station, At the time of his relief from the post of

of Rs,1380/- in the grade of s.1200-2040 at Tadepallig

N

respondenﬁs.

the grade
request
956+1500
676/1/2/
urse the

L

switchMan

to joinwés Ticket Collector it is stated he was drawing pay _

dem station, .

a2

5



P

..2..

When he joined as Ticket Collector his last pay drawn

Switchman was not protected. He filed a representatio

as

dated

22,5,95 to R-2 for protecting his pay in accordance with the

I.R.E,C. Rule Vol-IX 1313 (a) (2) & (3), It is stated that

the above representation is yet to be disposed of, T
also relies on the judgement of this Tribunal in OA,l

decided on 14,11,94 to state that his case is covered

by. the judgement,

e applicant
252/94
fully

3. _  As the representation Is still pending it 1s proper

direct R-2 to dispose Qf thatrrepresentatiOnrin accor
the law taking due note of the judgement &f this Trik

referred to above,

dance with

unal ¢

4.' In the result, the following direction is givﬁnz-

R-2 should dispose of the represéntation of th

dt. 22.5,95 (A-4) in accordance with the law taking g

of the juﬁgememt of this Tribunal referred to above,

e applicant
ue note

In case

the representation of the applicant is considered £aTouxab1y

the applicant is entitled for arrears from 3,9,95 i,

e, ofie

year prior to filing of this Oa (this OA was filed on 3.,9.96)

5. The OA 1is ordered acco;dingly at the admission stage
itself, No costs,
6.~ Registry should sent a-copy of this OA with its

enclosures along with judgement to R-2,

( R;RANGARA,
 Menber (Ad;

Dated: 10th September; 1996
(Dictated in Open Court) B‘
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03.1092/94.

Cepy tei~

1. Semier Divisienal Persennel Officer, S.C.Railway,
vijayswada Divisien, Vijayawadéa, Krishna Dist.

2. Divigienal Railway Manager, S.C.Rly, Vijsyawada Dlivisien,
Vijayawada, Krishna District.

3. Cenersl Manager, S.C.Rly, Railnilayam, Secunéerabké,

4, One ceowy t; Sri. B,Narasimha Sarma, advecate, CAT, Hys.
5. One cepy te Sri. ﬁ.siva »eddy, Adel. CGSC, CAT, Hye.
6. One cewy te Library, CAT, Hyé.

7. One seare cepy.

RsM/




‘ \o , 2
o o S .
cg\, 56%"\Dvr27/41?'

yped By

Chegkad gy

Compared by Appraved by
) . .

THE CENTRAL ADMINISTRATVE TRIZUNAL
HYDER% 84D BENCH HYDERABAD

. THE HON'GLE SHRT R.RANGARGZAN: m(a)

S R gty

oateD: | .!D 2 gail' b o

ORBERAIUDGEMENT &
A ol i e
in— .
0.4 Na. Yoo [ay

] ! ‘

ADMATTZD AND INTERIM DIRECTIONS I554z0

YELKR IT COURT

%ﬂw:maﬁ#ﬁ&%wr
Centril Adminis:rariva Tribunai
SeLESPATCY
T ROCT ggg
_Brfﬁﬂwmﬁmmﬁﬁ

IYDER A‘-BA!D‘. 1 F,"\'P(‘ n

T e,






